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SHRI K. K. SHAH: So far as Go-
Dan is concerned we have recovered
Rs, 2,70,69¢ including interest of Rs.
1, 18, 707 : nd for the balance of Rs.
3. 29, 522 : decree has been obtained.
The award has been obtained, So far
as the second film is concerned, a sum
of Rs. 4,86 633 including an intercst
of Rs. 192 260 has been recovered,
and for the balance, arbitration pro-
ceedings aie pending.

SHRI S, 5, KOTHARI; For the last
one vear or so I so I have been rcpea-
tedly tellinz the hon, Minister that
he should D»e very careful in regard
to the loans that are being advanced
by the Filrta Finance Corporation; he
has no¢ be'n taking action and we
have been sceing that he ha; beern
progressing along the same poth. The
Corporation will come to grief. 1
would again request him in the public
interest that he should kindly be very
careful in giving loans to the fiims
which are being produced. (Interrup-
tion). Will the Minister kindly have
a departmental enquiry? I wculd not
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go as far as the other Member on the
opposite side, who is asking for a
CBI enquiry, but let the Hon. Minister
have a proper departmental euquiry
into the affairs of this Corporation.
Otherwise, public money is being
wasted and the Public Undertakings
Committee will be compelled to ask
for an enquiry into it. In spite of
our requestg , the Minister has bcen
proceeding on the same lines -vith
regard to thig matter. (Interrup-
tion).

SHRI K, K. SHAH: Let the hon.
Member bear with me. This is an
autonomous body, and I have no ap-
pellate powers, but whenever my at-
tention hag ben drawn to this, I make
enquiries and give the information to
him.

Centrally Sponsored Schemes

*362. SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleascd to
state:

(a) whether pursuant to the rsco-
mmendations of the Administrative
Reforms Commission that the num-
ber of Centrally sponsored schemes
should be kept to the minimumn the
Planning Commission have taken fur-
ther steps to transfer such schemes to
the State:

(b) if so, the progress so far made
in this regard; and

(c) the guidelines which have since
been formulated with regard to the
new development schemes which ate
to be sponsored by the Centre in
future?

THE MINISTER OF STEEL IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B, R. BHAGAT):
(a) Yes, Sir.

(b) According to the N.D.C. Com-
mittee’s decision, 48 Schemes tFave
been excluded from the existing list
of Centrally Sponsored Schemes.

(¢) Central Ministries are working
out the details of the approved
schmes, Guidelines will be decided
upon after the details are exsmined.
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SHRI D, N. PATODIA: This trans-
fer of the schemes from the Centre
to the Stat: has taken place in pur-
suance of the recommendations
made by tie ARC. May I, therefore,
know what are tne criteria and
guidelinas by which only 45 schemes
have been transferred out of 89,
which ig the total number of Cen-
trally sponsored schemes, and why
the balance of the schemes has not
been transferred? Then, may I know
whether, iy transferring these 45
schemes, the consent of the States
concerned ‘wvas also 6btained and to
what extent the financial burdens are
being sharcd by the Centre and the
States?

SHRI B. R. BHAGAT: The Ad-
ministrative Reforms Commission laid
down four criteria: that the projects
should be of a regional or intei-State
character; they should require lump
sum provision; they should have an
all-India significance, and they should
be mainly projects of research ana
surveys, Tlese were the four crite-
ria. In addition, a Committe: of the
NDC. including the Chief Ministers,

presided over by the Deputy Chair-
man accepled these critria and  uiso
gave certain other guidelines and

they considered it from various ang-
les.

SHRI RANGA: Criteria plus guide-
lines, all given by the Jaymen except
the Vice-Chairman; it is only because
they are Chief Ministers.

SHRI B. R. BHAGAT: 1 said that
these four criteria werc given by the
Administralive Reforms Commission.
They are all eminent members. Then,
this matter was considered by the
Officlals Ccmmittee; it went into all
these quesiions then they submitted
a report to the NDC which is compos-
ed of Chiel Ministers and the Deputy
Chairman. Therefore, it is wrong for
the hon. Member to say

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
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OF EXTERNAL AFFA.Q (SHRI-
MATI INDIRA GANDHI): May I
intervene for a minute? The

Committee of the NDC consists of the
Chief Ministers, because they are able
to give an indication of what thcy
can do in their States. Tnis Com nit-
tee which haq he... its meeting in
July, 1968, sct up ap Ufficials Com-
mittee to review the (xislii.y cen-
trally-spo '-ored scuiciies in tne light
of the critria laid - ¢wn by them
which :he Minister o State as just
now mentioned, and a 0 to examine
the fresh proposals - Umitted by the
Ministi.2s in this r.¢ard. The criteria
which ihey laid down are as follows.

Centra'ly sp. . ,ored scher:es

shou... sy th criteria laid down
by the ARC.
2. Th> schemes alrcady agreed to

be trur. erred to the State Scctor
should not be re-transferred to the
Centrally sponsored sector except for
some compelling reason,

3. The number of Centrally sponsor-
ed schemes should be kept at a mini-
mum and the outlay on this should not
exceed 3 certain percentage— one-
sixth or one-seventh of the State plan
assistance,

4. All Centraly sponsored schemes
in the fourth Pian should be fully
financed by the Central Government.

The individual schemes were exa-
mined by the Offi~ial: Comimiltee and
a ful] report was submitted, as  the
Minister has mentioned, to the NDC
at jts meeting held in Scptember. The
Committee finally gpproved 52 schemes
listed in the statement and this was
placed on the Table of the House in
reply to Starred Question No. 68 on
13th November.

SHRI D. N. PATODIA: With re-
gard to those schemes transferred to
the States, to what extent will the
financing be shared by the Cantre
and the State? May I know whether
the Centre is going to increase the al-
locstion to States to finance such
schemes?
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SHRI B. R, BHAGAT: The 52 Cen-
trally sonsored schemes will be hun-
red per cent financed by the Centre.
Those whivh have been transferred
to the States will form part of the
State plan, There is no commitment
from the Centre about financing those
schemes.

SHRI D. N. PATODIA: This is
very strange. Schemes which were
vriginally taken over by the Centre to
be financed by the Centre are now
being transferrcd in view of certain
procedural difficulties and recommen-
dations to the States ifor implementa-
tion. From where are the States go-
ing to mobilise the resources to finance
these schemes which were originally
to be financed by the Centre? Second-
ly, may I know whether this recom-
mendation of the ARC for transfer
of the schemes hag been accepted in
woto by the Government, because
there cases where the schemes which
are in the States are not being imple-
mented fuly and properly, like the
Rajasthan Canal. There are certain
justifiable cases like that where the
State schemes should be transferred
to the Centre rather than vice-versa.

SHRI B. R, BHAGAT: The pattern
of centra]l assistance has also been
determined. The other day I laid on
the Table the new criteria which
have been accepted by all the Chief
Ministers., For special projects like
Rajasthan Canal and for meeting
special problems like a large number
of tribal population in a State or
backward region, 10 per cent will be
given for special projects and 10 per
cent for all the States which are be-
low the national average. Projects
like the Rajasthan Canal can be met
from the 10 per cent assistance spe-
cially provided for the States which
have special problems or special
schemes,

SHRI D, N, PATODIA: Are you
satisfled with the reply, Sirt My
question was with regard to the
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schemeg which were already formali-
sed and which it was the Centre's
decision to implement. What will
happen to the financing of those
schemes? I am not asking about the
future schemes.

SHRI B. R. BHAGAT: For that the
finance will come from the State re-
sources, That includes the liberal
central assistance provided under the
new scheme.

SHRI CHENGALRAYA NAIDU:
May I know from the Prime Minister
what are the terms of reference of
the ARC and how Jlong they will take
to complete their work? Before sub-
mitting the report to the Govern-
ment, the Chairman is announcing it
in the press. May 1 know whether
there is any limit to this and whether
the Prime Minister is going to take
steps to see that they complete their
work early?

SHRIMATI INDIRA GANDHI: We
are anxious that the reports should
come in soon, Some reports have
come in. Some items have been im-
plemented and some are under con-
sideration. But I do not think this is
the time to go into a discussion on

the ARC,

SHRI LOBO PRABHU: In respect
of these schemeg financial criterion
is very important to this House. You
are now only transferring the money
required in a genera] sort of way
under the Finance Commission’s pro-
posal, Will not this lad to some
shortage and some excess in some
cases? Secondly, when you are trans-
ferring these schemes are you reduc.
ing your staff here corresponding 1o
the transfer?

SHRI B. R. BHAGAT: If a scheme
is transferred, along with it the staft
is also transferred. To that extest,
there will be reduction here.

SHRI KANWAR LAL GUPTA: B
that an answer to the question?

MR, SPEAKER: It is an answer.
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SHRI K. LAKKAPPA: Certain cen-
trally sponsored schemes have been
handeq over to the States because of
which the, States are finding it diffi-
cult to mobilise resources, May I
know whether the respective Chief
Ministers of States have been advised
by the Planning Commission to mobi-
lise resourceg for such schemes? May
1+ know whether any gd hoc arrange
ment has been made by the Planning
Commission in this behalf?

SHRI B. R. BHAGAT: So far as
the State resources to meet their re-
quirements are concerned, it consists
of two parts. One js Central assistance
that will be fixeq on the basis of the
new criterion evolved unanimously
by all the Chief Ministers. The
balance, which js more important,
has to be raised by the States them-
selves. So, whether the State plan
will be big or small, whether it will
include all the projects that they
want to take up or not will largely
depend upon the resources that the
States will themselves raise,

SHRI K. LAKKAPPA: That is not
my point. I want to know whether
any ad hoc scheme has been proposed
by the Planning Commission, as ad-
vised by the Government and the
Chief Ministers of the respective
States.

SHRI B. R. BHAGAT: There ig no
ad hoc arrangement. The whole ques-
tion is being considered in the context
of the Fourth Five Year Plan.

M. I Gs

*364, SHRI RANJIT SINGH:
DR, SUSHILA NAYAR:

Wil) the Minister of DEFENCE be
pleased to state:

(a) the progress so far made by
Government in the manufacture of
MIGs;

(b) whether the work is progres-
ting according to the schedule and if
not the reasong therefor; and
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(c) the time by which it will be
possible to have Indian made MIGs
ready for use in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI I.. N, MISHRA): (a) We have
already completed the programme
for manufacturing MIG aircrafts
from imported assemblies. Their
manufacture from Sub-assemblies is
in progress.

Manufacture of MIG aircrafts from
raw materials which is the last phase
of their production programme, will
commence in 1971.

(b) The progress ig according to
schedule,

(c) Deliveries of MIG aircraft
manufactured in India from raw

materials are expected to commence
in 1971,

SHRI RANJIT SINGH: The Minis-
ter has stated that the progress ig ac-
cording to schedule. It has been pro-
mised earlier that the first aircraft
would roll out of this factory, or out
of this complex, in 1970. Now he says
that it will be in 1971. But we know
that it wil] not be an aircraft manu-
factured there, but an aircraft assem-
bled there. Now I would like to know
from him one thing, Apart from the
manufacture of a complete aircraft, we
are facing a situation where more
than 60 per cent of our MIG fleet
already existing is grounded due to
lack of spare parts. Will the govern-
ment first consider the manufacture
of gpare par(s, because of the shor-
tage of which our MIG fleet is largely
grounded?

SHRI L .N. MISHRA: Our aircraft
is not grounded for want of spares.
We have got arrangements for import
of spare parts from the Soviet Union
We are getting those spereparts. So
far as the manufacture of spare parts
is concerned. .

SHRI KANWAR LAL GUPTA: Sir,
can you understand what he says?





